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CP NO.70/ALD/2017, CA NO.234/2017

Sh. Vikram Bhalla, Advocate for the petitioner. The petitioner Indian
Overseas Bank is directed to furnish proof of service or to issue a fresh notice to the

respondent company under CIRP, which is still awaited.

Hence, the matter is further adjourned to 23™ March, 2018.
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Dated:23.02.2018 H.P. Chaturvedi,
Member (Judicial)
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